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(1) OA Ne.2162/°0 il i
Sh .AZOd Si’?gh se s 000 ‘pplicant i
Vs.
* Union of India threuoh
Secretary, Ministry ef Science &

: Tlchﬂ'i'gy &“hr‘r eessse  Raspendants

 (2) oA u..1saa 91 i
| _ ‘_% Shri Surnfﬁ Chand coses Applicant

Vs,

Unien ef India2 thresuch ] 11
Secretar, Ministry ef Science & :
Technelegy & anr. cesee Respendents

¢ CORAM: THE HON'BLE MR.P.K.KARTHA, VICE CHAIRMAN(3J) |
THE HON'BLE MR.D.K.CHAKRAVORTY, MEMBER(A) |

Fer the Applicants: ceese Shri R.D.Sharma,Ceunsel. ,
Fer the Respendents seses Mrs.Rej Kumari Chepra,
Counsel.
JUDGEMENT

( JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE
MR .D.K.CHAKRAVORTY, MEMBER)

As cemmen Questiens ef law have been rsised

“ﬁ‘* in these applicatiens, it is prepesed te deal with them

tegether in & cemmen judgement.

g Beth epplicents have werked as cssusl labeurers
in the Department of Bie#chnelegy under tte Ministry ef

B
Science and Technelegy. The applicants in beth epplicetiens
have werked frem 15.12.86 te 30.6.1988. Beth ef tham vers
disengsged with effect frem 1.7.1568 by verbsl erders. N‘
sheu cause netice was issued te them er enguiry held against

them before terminating their services. They have prayed

Q//F-r their reinstatement in service and regularisatien.
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4. % The applicantc ‘have preduced a iny s 'szf

- JERR The respendents have centended that ; 08 ene
junior te the applicants has besn retasined in service and
that there are ne vnclnc1os te sccemmedate them ég ca.u|1

labeurers er in which thoy could be rogularlaod.

Judgeme nt eof this Tribunal dated 31.5.1990 in OA 252/90 |
( Rajander Singh Vs. Unien ef Indis) uwhich alse related
te the terminatien of services of @ Peen.sngaged en dajily
wage basis in the Department ef Bietechnelegy. Shri Rajindﬁs
Singh was engaged en 7.6.87, i.e., after the date eof
engagement ef beth applicants befers us en 15.12.86. The
services of Shri Rajender Singh were terminated by verbal
erder en 25.7.89., Allewing the &pplicatien, the Tritunal
that

held/the terminatien of serwices of Shri Rajcndor Singh
%/

wés vieletive of the principles ef natyral justice and Las

net maintsinable. Accerdingly, the respendents wsre

directed te take him back te duty en the same terms and 4

cenditiens and empley him en the same er similar jeb which

perferming
he wes ~ befere he was dissngaged en 25.7.8C.
R
5. The case of the applicants befere us stand en

& much better feeting. Shri Rajender 2ingh is junier te

the applicants befere us. He had been disengaged en the
basis of cemplaints frem his efficers abeut his bohCQi-ur
and perfermance. In the instant case, the respendents have

net stated that the werk and perfermance ef the applicants

were net upte the mark.
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6. In the light ef the fersgeing, we set aside

and quash the impugned srders ef terminatien dated 1.7.88
and direct that the roapondnn;a shall reinstate the
@pplicents &s casual labeurers within a peried eof iuo
menths frem the date ef receipt of this erder. ue de net,
hcﬁcvor, direct payment ef back wages te them. In case
there is ne vacancy te accemmedats the 8pplicant in the
Department ef Bietechnelegy, they may be pested in any

of the effice under the Ministry ef Science and Technelegy
lecated &t De'hi er elsevhere, depending en the @vailabivity
ef vacancies. The respendents shall alse consider the
regularisstion ef the services ef the @pplicants in
@ccergance with the administretive instructiens issued

by the Department of Perscnnel and Training.

i &
There will bs ne erder as te cests. 4 & Lrva°%
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